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O R D E R 

PER NARENDRA KUMAR BILLAIYA (AM) 

1. This appeal filed by the assessee is preferred against the order of 

Learned Commissioner of Income-Tax (Exemption), Pune [hereinafter in 
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short “Ld. CIT(E)”] dated 16.01.2024 by which the Ld. CIT(E) rejected 

the application filed by the assessee under section 80G of Income-tax 

Act, 1961 (in short “Act”). 

2. Before us, counsel for the assessee fairly submitted that since the 

due date has been extended by the CBDT, the assessee may be allowed 

to withdraw the appeal.  On such concession, the appeal is dismissed as 

withdrawn. 

3. In the result, appeal filed by the assessee is dismissed as 

withdrawn. 

Order pronounced in the open court on 26th April, 2024. 
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